
I. 	Dr.M.S.Nagaraja, 
Mvocate,10.11, 
Second Floor1 
First Gross, 
Sujatha Complex, 
Candhinagar, 
Bangàlore-9. 

Subject:— Forwerdihq o es of the Order Dassed 

Please find enclosed herewith a copy of the 
ORDER/STAY/ INTERIM ORDER, passed by this Tribunal in the 
abovesaid application(s) on 13th Sépternber,193* 
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BEFORE THE CENTRAL ADf1INISTRATIVE TRIBUNAL 
BANCALORE BENCH, BANCALL 

DATED THIS DAY: THE 13TH OF SEPTE1BER,1993 

Preaent: 	 Justice Flr.P.K.Shyamsundar Vice Chairman: 

Hon'ble MrV. Ramakrjshnan 	 Ilember(A) 

FEVIEW APPLICATIoN NO.26/1993 

Shri Veera6hadrappa B. 
Aged, 36 'years, 
Chageman Gr.I, 
CQA(R) C&S/RE Wing, 
J.C. Nagar, 
Bangalore - 560 006 

( Dr.1.S. Nagaraja - Advocate ) 

V. 

1. Union of'IndIa, 
represented by 
Secretary to Government, 
Ilinistry of Defence, 
Department of Defence, 
Production & Supplies(DGQA), 
New Delhi 

2 The Director o?Quality, 
Assurance(Electronics), 
DQAL Department of Defence, 
Production & Supplies, 
DHQPC 
New Delhi - 110 .011 

I. 	 . 	 3. Departmental Promotion Committee 
for selection of candidates for 

reman's Post 

	

V, 	

. promotion to the Assistant 

	

7 	 Director of Quality Assurance, 
tronics), DQAL Department of 

Dëtete Production & Supplies, 

	

( 	 c fjJ New Delhi - 110 011 

Sh?tj.R.. Verghese, 
CttIiman I 	 . 

cjioiierate of Quality Assurance, 
tronics, J.C. Nagar 

—angalore - 560 006 

Applicant 
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Shri M. Ananda Kumar, 
Chargeman I, 
Controllerate of Quality Assurance, 
Power.Systems, J.C. Nagar, 
Bangalore - 560 006 

Shri C. Ashok Kumar, 
Chargeman I, 
Controllerate of Quality Assurance Systems, 
156, Gauge Lines, 
Secunderabad - 500 015 

T.S. Prabhudevaiah, 
Chargeman I 
Controllerate of Quality Assurance, 
Electronics, J.C. Nagar, 
Banqalore - 560 006 

Ansuya Bagai, 
Chargeman I 
Hq. Director of Quality Assurance, 
Electronics, DHQ PU, 
New Delhi - 110 011 	 Respondents 

This review application has come up 

today before this Tribunal for orders. Hon'ble 

Justice Mr.P.K. Shyamsundar 1  Vice Chairman made 

the follouing 

ORDER 

Heard 0rM.5,. Nagaraja for the applicant 

in this review application. No new aspect has 

been pressed for consideration in the review sought 

for,. If the applicant is still aggrieved, he 

st seek relief from the appellate forum and 
lo- 

eek re—ConsiLeratlOn of our order by way of 

WA axceyieU. Ue, therefore, consider this claim to 

btfAtile  and dismiss the same. No costs. 
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